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For the Applicant ee. Mr. T.D. Sharma
For the Respond=nts eev Mr. V.S. Gurijar

ORDER
PEF HOIV'ELE MF. 3OFAL UFISHITA, VICE CHAIPMAN

Applicant, Wandu Singh Shelhawat, has prayed in this aprlication u/s
15 of the Adminisztrative Tribunals Act, 1985, that the verlkal termination
w.e.f. 28.11.95 may ke aet a2ids and respondent 1.2 may be divected to
reinsitate him a2 2 caswal Aaily wajer in the officz of the Additional
Director, Central Government Health Scheme, Jaipur.
2. Wz have heard the lzarnzd counsel for the partizs and have perused
the recerds.

3. The applicant waz =njagsd as a casval worksr on daily wages at

-

R2.32/- pazr day ard he joinzd hiz dutizs on 2.4.5 E. However, his szrvices
were Jdispenzed with in gpite of the fa-:tA chat hiz junior, Shri Sunil Fumatr,
haz kesn retainzsd in zmployment.  The contention of the applicant iz that
the principle of last come fivet 39 has besn ignored and the respondant

No.2, after the applicant's Jdizenjagement, has inducted Some fresh facss

alzo, 2@ discloszd Iy the learned counsel for the applicant and whiich fact
‘haz not keen dismnted by the lzarnsd counsel for the vespondsnts.
4, In the cirvocimstances, we Jdirect respondent 110.2 £o ve—engadz the

h

applicant as a3 cazual daily wadsr within 15 daye from the Jdake of reczipt o

thiz order. I'2 kack wages shall ke paid to the applicant. The OA 1is

allowsd accovdingly. 1o crdsr a2 to cosis.
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